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INTHE N ATIONAL GREEN TRIBUNAL, SOUTHERN ZONE, CHENNAI 

0.A.287/2024 (SZ) 

T.V. Rajan &Anr., ... Petitioner 

Ministry of Environment, Forest " and Climate Chan, ge & Ors ... Respondent(s) 

AFFIDAVIT ON ot BEHALF OF THE DEPARTMENT OF WATER RESOURCES, RIVER 
oP MENT AND GANGA REJUVENATION, MINISTRY OF JAL SHAKTI 

(RESPONDENT NO.2) 

I, Yoges gesh Kumar, aged 54 years S/o Late Shri Dalpat Singh, working as Under Secretary 

int i i i he National River Conservation Directorate, Department of Water Resources, River 

Development & Ganga Rejuvenation, Ministry of Jal Shakti, do hereby solemnly affirm and 

state as follows: - 

1. ThatIam duly authorized to swear this affidavit on behalf of the Respondent No.2 

i.e. Department of Water Resources, River Development and Ganga Rejuvenation 

Ministry of Jal Shakti, Government of India. I am fully conversant with the facts 

and circumstances of the case based on the official records and my official 

capacity. 

2. That I have perused and understood the contents of the said Original Application 

filed before the National Green Tribunal, (Southern 
Zone), Chennai. 

3. That the Petitioner has approached the Hon'ble Tribunal for issuing directions to 

Respondent No. 2 and other respondents for the following reliefs: - 

a (iv) todirect the Respondent No® 2 an
d 3 to identify all drainages, numbe

ring 

above 65, going 
into the riv 

tance of Nationa 

d by the TribV 
atime Period fixe »’ M 

er Periyal and its bed from the factories and hospitals, 

I Geophysical Research Institute, Hyderabad, within 
i assis with the nal;



TN S 

(v)  to direct the Respondent Nos. 1, 2 and 3 to conduct a scientific study to 

estimate the quantum of damages caused to the river Periyar, the air, soil and sub- 

soil and ground-water due to the pollution caused by 
the factories and hospitals 

functioning in the Eloor-Edayar industrial belt and to submit a report to the 

Hon’ble Tribunal; 

(vi) to direct the Respondent Nos. 1 and 2 to undertake the ecological 

monitoring (e-monitoring) of the river system, similar to the Ganga 
River system 

under the Ganga Action Plan; 

(xix) to direct the Respondent Nos. 2 and 5 to conduct a survey on tl 

its basin and to demarcate the river, its tribut
aries and thodu and to evi 

he river and 

ct the all 

encroachments upon them as recommen
ded in the Annexure 16 and as mandate

d 

in Annexure-17 of the petition. 

4. That “Water” is a State subject and it
 is the primary responsibility of State

s/Union 

Territories (UTs) and Local Urban Bod
ies to ensure required treatment of s

ewage 

and industrial effluents to the p
rescribed norms before discharg

ing into the rivers 

and other water bodies. For cons
ervation of rivers Ministry of Jal S

hakti has been 

supplementing efforts of the States/
UTs by providing financial and techn

ical 

assistance for abatement of pollution in identified stretches of the rivers in the 

country through Central Sector Schem
e of “Namami Gange” for rivers in Ga

nga 

basin and Centrally Sponsored Sc
heme of “National River Conservati

on Plan” for 

other rivers. 

That proposals for pollution abatement works in town along polluted river 

stretches are received from states/UT's f
rom time to time for consideration under

 

NRCP and sanctioned pased on prioritization, conformity with guidelines, 

ty of plan funds, et¢ As regards to operation 
and maintenance of the 

availabili i 

nder NRCP, it is the sole responsibility of the State 
assets created U 

n bodies: 
Government/local u

rba 
: relat X 
jon are rélated to Industrial toxic effluents and illegal 

6. Thatissues raised i
n the petit 

the Purview 

encroachment do not fal under 
of Department of Water Resource

s, 
juvenati 

River Development and Ganga 
Rejt m"/_\ 

oy 

—



7. 

- That under the NRCP, in the State of Kerala, 

. That, this affidavit is being filed before 

-In view of the above submission, it is humbly 

ter i Act, 1986 and Wa 
That as per the Provisions of gpyironment (Protection) 
(Prevention & Control| ofPolIution) Act 1974, industrial units and el bom:ni:: 
required to instal| EffluentTreatment Plants (ETPs)/ Common Effluent Trea hei Plants (CETPs) and Sewage Treatment Plants (3IFs) recpecilvelyrand feat Sheie 

efflugn;S/SEWage to comply with stipulated environmental standards before 

. ion Control 
discharging into riyey and water bodies. Accordingly, Central Pollution 

i ittees 

Board (CPCB), State Pollution Control Board (SPCB)/ Pollution Control Committe (PCCs) monitor industries witp respect to effluent discharge standards and take Punitive action for flon-compliance under the provisions of these Acts. 
, 03 pollution abatement projects (for river Pambyg, Chitrapuzha anq Periyar) ata total cost of Rs.115.76 crore have been 

sanctioned, so far, which includes the pol lution abatement of Periyar River at 
Parendoor. This Project aims to rejuvenate the River Periyar through restoration of natural Streams /outfalls carrying sewerage/pollutants and construction of 

improvement of ecological health and unp, olluted ang continuoyg flows therein, At 

present the study is underway. The study Teports woylq be shar, d wi 
. 

ed wiy 
Government for further necessary action. h the State 

this Hon'ble Tri 
ibunal 

Respondent No.2 and Department of Watg, N behalf of T Resources Ri . 
» River Deve| 

Ganga Rejuvenation shall abide by any orqe,. or directions p OPment apq 
assed b 

Tribunal. 
y this HOn'ble 

Green Tribunal may kindly pass such order 5 May be deen ) 
. 

ed fit 5, 
facts and circumstances of this case. /\ nd 

s\HLm] 
Proper in the 

R RSN



VERIFICATION 

tents of the above 
Verified at New Delhi on thig the st day of April, 2025 that the con d maintained 3 ecord main 
affidavitare trye and correct to my knowledge and as derived from the r 

i terial has been 
by NRCD, Ministry of Jal Shakti, No part of it is false, and nothing mate: 
concealed there from, 

DEPONENT 

Hxwe
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